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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN BENCH, KOLKATA
O.A. No. of 2025

MEMO OF PARTIES
IN THE MATTER OF:

1. Shagufta Perween, aged about 30 years, C/o-Raunak
Afroz Ansari, R/ o-Shvandih, P.O.-Shvandih, P.S.-
Marafari, Sibandih, District-Bokaro, Jharkhand

...Applicant

VERSUS
1. The State of Jharkhand
151 Flpmr p-.-o_,.u,i' &Md—nmﬁ- Dhurnwa, Romr-‘q €3Yo0Y

2. The Sub Divisional Officer Bokaro, P.O. & P.S.- ~Jhotkhand @ mic v

Bokaro, District- Ranchi, Jharkhand - 8 230y
SAo.cAab—jm@ .

3. District Mining Office/c

Bokaro, P.O. & P.S.Bokaro, sted caby

District-Ranchi, Jharkhand. g2-=ee!

3o - bokaro @iharkhamd~all - cqave "m
4. The Divisional Railway Manager Adra, Ssutw 5%-1,::-” Ral]way
P.O. & P.S.-Adra Railway, District- pusclis West |

N NN

ki ,f\ Benga] qa3121 M@ada .n..a,c—(vu.-k' %av eI

N
' sS 'I}he Senior Divisional Manager, Railways, . s6 utw 2astoam

\

—~Railway, P.O. & P.S.-Adra Railway, District- pcawlia
West Bengal. 723121, MW\-\-\Q.AQ @ See aidmat. REVR N

'..,"w .r'/',~
d /

o 6. The Chairman, Jharkhand State Pollution Control Board,

Dhurwa, P.O. & P.S.-Dhurwa, District-
Ranchi, Jharkhand. g 2yo oy namchijspcb @wajj e

...Respondents
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN BENCH, KOLKATA

O.A. No. of 2025
IN THE MATTER OF:
Shagufta Perween ...Applicant
VERSUS
The State of Jharkhand & Ors. ...Respondents
LIST OF DATES
DATES EVENTS
2022 Representations sent by the Applicant to the Respondents
informing about acute air and dust pollution due to illegal
and unauthorized crushing, loading and unloading of coal
within the railway station premises.
5022-2025 | The illegal activities continue and no action is taken by the
Respondents either to stop or to regulate illegal coal
3 crushing
- "“-;"1"2‘3(?‘6.2025 The applicant approached the Hon’ble High Court of
IRt ‘i( Jharkhand by filing a PIL against the present cause. The
S, same came to be disposed by a direction to the applicant
herein to approach the Respondent No.6 by submitting
their grievance to the concerted authority
12.07.2025 | Letter sent to Respondent No.6 seeking action on the

Dp—




illegal activities.

September -
November
2025

No action has been taken and the illegal activities
continue. Natural Habitat is destroyed , community spaces

are being polluted and citizens continue to suffer

/1172025

Hence the present application

SYNOPSIS

This Original Application is being filed by the Applicant, an elected
Mukhiya of Bansgora (West), District—Bokaro, in public interest on
behalf’ of the residents of Banagora (West), Shivandih, Dumro,

Azadnagar, Ritudih, and adjoining villages situated near Bokaro

Railway Station, who are facing acute air and dust pollution due to

illegal and unauthorized crushing, loading and unloading of coal within

the railway station premises.

The said activities are carried out allegedly by private coal traders with

the aid of railway officials and local administrative authorities, without

v, 8N RN
RS o Y

any valid Consent to Establish or Consent to Operate under the Air
,ﬁ{fi“‘@r‘e‘;vention and Control of Pollution) Act, 1981, or any No Objection

“Certificate (NOC) from the Jharkhand State Pollution Control Board
SRy PR K |

? gt (JSPCB). The continuous release of coal dust has resulted in severe
FORN /environmental degradation, health issues, and damage to crops, public

~/ u{”é'ind religious institutions (Masjid, Kabristan, Dargah, Karbala, and

~ schools) in the area.
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Repeated representations (o the authorities have not yielded any
remedial action, leaving the Applicant with-no option but to approach
this Hon’ble Tribunal under Section 14 of the NGT Act for protection

of the right to life and clean environment guaranteed under Article 21

of the Constitution of India.

S’Ayab/ﬁ /e_thcch

APPLICANT

il © o3

(NITYANANDA MAHATO)

Through

DATE: & //2./2025
PLACE: Jharkhand Advocate for the Applicant
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN BENCH, KOLKATA
O.A. No. of 2025

IN THE MATTER OF:

Shagufta Perween ...Applicant
VERSUS

The State of Jharkhand & Ors. ...Respondents

AN APPLICATION UNDER SECTIONS 18(1) R/'W

SECTIONS 14 OF THE NATIONAL GREEN TRIBUNAL
ACT, 2010

1. PARTICULARS OF THE APPLICANTS:

As mentioned in the above cause title

2. PARTICULARS OF THE RESPONDENTS:

As mentioned in the above cause title

3. FACTS OF THE CASE:

31 That the applicant, an elected Mukhiya of Bansgora (West),
" District—Bokaro prefers the present application under Section 14
-read with Section 18 of the NGT Act, 2010, for the benefit of the

' -.remdents of Banagora (West), Shivandih, Dumro, Azadnagar,
thudxh, and adjoining villages situated near Bokaro Railway
Station, who are facing acute air and dust pollution due to illegal
and unauthorized crushing, loading and unloading of coal within the

railway station premises.
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The activity of crushing of coal is being carried on in the Bokaro
railway station without the sanction of the respondents, without
consent to operate and NOC from the Pollution Control Board, and

is done with the help of railway officials, District administration

and "Coal Mafia".

3.2 That large-scale coal crushing, screening, loading and unloading
activities are being carried out within and around Bokaro Railway
Station without any valid permission, consent, or NOC from the
Jharkhand State Pollution Control Board, and without compliance

with environmental norms.

3.3 That the said operations emit huge quantities of coal dust into the
atmosphere, creating thick black smog that remains suspended
throughout the day, severely affecting air quality and visibility, and
causing respiratory diseases, particularly among children and the

elderly.

3.3 That the affected residential areas include Shivandih, Dumro,

kAzadna"ar, Banagora, Ritudih, and Haisabatu, where mosques,
| ‘{"ﬂ'gc\:hpols, dargahs, kabristan, and other community places are

situaéﬁ and exposed to continuous pollution.

3. 4 That rcpeated complaints and representations dated 21.09.2022,
08. 122022 were made to the District Administration, the
Railways, and the Pollution Control Board but no remedial steps
have been taken. True Copy of representations are annexed

herewith as Annexure—Al (COLLY).
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3.5 That the Applicant has been trying to get the Respondents to

undertake their dutybound functions by filing complaint and
representations to them. Since the complaints fell on deaf years, the
applicant approached the Hon’ble High Court of Jharkhand by
filing a PIL against the present cause. The same came to be
disposed by a direction to the applicant herein to approach the

Respondent No.6 by submitting their grievance to the concerted
authority.

Tue Copy of the memo of the Writ Petition and the order dated
12.06.2025 passed in W.P. (PIL) No. 150 of 2025 by the Hon’ble

High Court of Jharkhand is annexed herewith as ANNEXURE -A/2
(COLLY)

3.6 That pursuant to the order passed by the Hon’ble High Court of

Jharkhand the applicant submitted a letter dated 15.07.2025 to the
Respondent No.6, seeking action on the matter of crushing and
dupping of coal at the Bokaro Railway Station. True Copy of the
Letter dated 15.07.2025 submitted to Respondent No. 6 is annexed
herewith as ANNEXURE -A/3.

3.7 That despite representation submitted on 21.09.2022, 08.12.2022

75~_.and the letter dated 15.07.2025 submitted pursuant to the liberty

) s\\

gmnted by the Hon’ble High Court of Jharkhand , no action has

been taken and the residents of the affected areas continue to suffer

7lauon of the provisions of:

The Air (Prevention and Control of Pollution) Act, 1981;

4 . The Enviroﬁment (Protection) Act, 1986;

i
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« The Solid Waste Management Rules, 2016.
3.8 That unless immediate directions are issued by this Hon’ble
Tribunal, the environment and health of thousands of residents will

continue to be endangered.
4. GROUNDS

The applicant most humbly prays for the intervention of this Hon’ble

Tribunal on the following amongst other grounds:

4.1. Because the legislature of the India enacted various Statutes to
safeguard the environmental rights of the applicant which are being

violated by the Respondents.

4.2. Because this Hon’ble Tribunal and The Apex Court of India has
issued various directions from time to time with respect to seeking
proper licencing, consequences of noncompliance, restitution of
damage to the environment and effected individuals . The instant
application is being filed as the concerned authorities have failed to
take necessary action crushing of coal without permission and without

taking proper precautions.

- """T’;L\;,3__._.Because Coal crushing and handling release fine particulate matter

(PMlb and PM2.5), respirable coal dust and trace metals such as
arsemc*, chromium, lead, and nickel. These pollutants remain
suspended in air and can penetrate deep into the lungs, entering the

. bloodstream and affect the health of the environment and citizens.

On——-




4.4 Because Epidemiological research in coal mining shows higher
prevalence of birth defects and developmental disorders in populations
living near coal-handling and mining sites. Mechanisms include
maternal inflammation, oxidative stress, and hypoxia due to fine

particulate exposure which needs immediate intervention.

4.5 Because Coal dust deposits on vegetation reduce photosynthetic
capacity, clog leaf stomata, and decrease crop yields. Dust also causes
corrosion of metals and paint on nearby buildings, damaging

community infrastructure like mosques, schools, and homes.

4.6 Because long-term exposure to PM2.5 and PM10, particles which
are caused due to fine coal dust is linked to higher rates of asthma,
COPD, lung cancer, ischemic heart disease, and stroke. Short-term
spikes in PM levels increase hospital admissions and mortality due to

respiratory and cardiac causes.

4.7 Because the nature of activities, its impact on the population , the
inaction of State Authorities and involvement of unscrupulous
clements in the smuggling/mining/crushing of coal would require

continuous monitoring by this Hon’ble Tribunal

5. INTERIM RELIEF:

Dir(;ti;t respondents to ensure stopping all coal crushing, screening,
' .loaéing and unloading activities at Bokaro Railway Station and its
adjoining areas until requisite environmental clearances and consents

are obtained;

Sprr——"




5. LIMITATION:

That the cause of action is continuous in nature and accrued to the
applicant to file the instant application when the authorities did not act

affirmatively. Therefore, the instant application is within the period of

limitation.

6. REMEDIES EXHAUSTED:

That the applicant has no other alternative and efficacious remedy but

to approach this Hon’ble Tribunal by way of the present application.

8. LIST OF DOCUMENTS

AS PER INDEX:

PRAYER

In view of the facts and circumstances stated above, 1t is most
respectfully prayed that this Hon’ble Tribunal may graciously be

pleased to:

a. Direct the Respondents to ensure stopping all coal crushing,

screening, loading and unloading activities at Bokaro Railway

. Station and its adjoining areas until requisite environmental
" " clearances and consents are obtained;

b. Direct the Jharkhand State Pollution Control Board to conduct a
©/!detailed inspection and air quality monitoring in the affected
'/ area and submit a report to this Hon’ble Tribunal;
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c. Direct the Railways and District Administration to ensure that no
unlicensed pollution-causing activities are permitted without
valid permissions;

d.  Direct the Respondents to undertake remedial and compensatory
measures, including dust suppression systems, plantation, and
medical camps for affected residents;

e. Impose environmental compensation upon the persons/ e_nt‘ti‘?s
responsible for unauthorized coal handling and pollution 1n
accordance with the “Polluter Pays” principle;

f. Pass such further or other orders as this Hon’ble Tribunal may
deem fit and proper in the facts and circumstances of the case.

Eéya/zé ﬂf’w)ecn

APPLICANT
Through

My ==

(NITYANANDA MAHATO)

DATE: 4 _//2/2025
PLACE: KOLKATA Advocate for the Applicant
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN BENCH, KOLKATA
0.A. No. of 2025

IN THE MATTER OF:
Shagufta Perween ...Applicant
VERSUS
The State of Jharkhand & Ors. ...Respondents
AFFIDAVIT

1, Shagufta Perween, aged about 30 years, C/o-Raunak Afroz Ansari,
R/ 0-Shvandih, P.O.-Shvandih, P.S.- Marafari, Sibandih, District-
Bokaro, Jharkhand:-

1. ThatI am the applicant in the above-mentioned matter and as
such fully acquainted with the facts of the case, hence competent
to swear this affidavit.

2. That I have read the accompanying application and I say that the
facts stated therein are true to my knowledge and belief, derived
from the records and the submissions are based on legal advice
believed by me to be true.

3. That the annexures of this OA are true copies of their respective
originals.

¥ ‘* .4, That the facts stated in the above paragraphs of my affidavit are

” il
; pen )

Q ~— 2 /~\\true to my knowledge and nothing material has been concealed
<, AN \i\:herefrom.
.’IF‘,,.n_ v 0 \‘
x [ ) <)) Shagufta foricer
N / Q) DEPONENT
) <VERIFICATION
e Verified at % on this day of s 2_ 2025 that the
contents of this affidavit are true to the best of my knowledge and

belief, no part is false and nothing has been concealed there from.
SA"ZJ‘ el { L Fernadeen
~. DEPONENT

e CHATTERJEE
gyBHAJIT CF i iNDIA

| 4 ~r o (OF

51 JOTARY GU* Rl
‘N REGE% NO T‘r‘:‘;nJO‘./'—QL(‘S
High Court, Calcuiia

~ 4 DEC 2025  otkata-700001
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IN THE HIGH COURT OF JHARKHAND AT RANCHI

(CIVIL WRIT JURISDICTION)
.'2.015

W.P. (PIL)No. 1>~ (2025>

\
\«wqw‘\
B, o. TV oy |22
ag ity

\
\

( & ,
A\ © 55 2 o IN THE MATTER OF:
- SO e
(“\.’v“' M\LX‘;}Q’Q/ An  application  Under
q’ . .
- : \p‘(\gpfg \“ g Article

226 of the
I
Constitution of India;
AND

IN THE MATTER OF:

Shagufta Perween, aged about 30 years, C/o-Raunak

Afroz Ansari, R/o-Shvandih, P.O.-Shvandih, P.S.-
\ ‘

Marafari, Sibandih, District-Bokaro, Jharkhand.

-Versus-

1. The State of Jharkhand.
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fee act Rel
- payable under court
Reauest Date Transaction No Transaction Date Ralhente e = ;0 70
)
07-10-2025 10:07:52 TR28992151025R L 13-10-2025 12:59:29 ~

2. Thc; Sub Divisjonal Officer Bokaro, P.O. & P.S.-
Bokaro, District-Ranchi, Jharkhand.

3. The District Mining Officer, Bokaro, P.O. & P.S.-
Bokaro, District-Ranchi, Jharkhand.

4.  The Divisional Railway Manager Adra, West Bengal,

| P.O. & P.S.-Adra Railway, District-Kolkata, West. -
Bengal. ' =

5. The Senior Divisional Manager, Railways, Adra
Railway, P.O. & P.S.-Adra Railway, Disfrictholkata,
-West Bengal.

6. Th;e Chairman, Jharkhand State Pollution Control
Board, Dhurwa, P.O. & P.S.-Dhurwa, District- o
Ranchi, Jharkhané.

....Respondents. f

To,

The Homble Mr. Justice M.S.
Ramachandra Rao, the Chief Justice of

%
the Hon'ble High Court of Jharkhand at

P
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Roequest Date Transaction No Transaction Date Authentication Fee Payable under court fee act R
07-10-2025 10:07:52 TR28992151025R 4 $5+10-2025 12:59:29 2070
Ranchi and his other

Companion Judges of the Said Hon’ble
Court.
The humble petition on
behalf of the petitioner
above named.

MOST RESPECTFULLY SHEWETH:- v

1. Th:;t, with this application tthe petitioner prays for
issuance of an appropriate writ(s)/order(s)/
direction(s) commanding upon the respondents for
the following reliefs :-

A. For the directions upcn the respondents no. S5to - ..
stop pollution, as it is causing unbeara;iale |

situation in the residential area, where Masjid,

Kabristan, Dargah, Karbala etc.

B. For the direction upon the respondents to stop



- s

2.2

- Transa Ti n Date I Authontlcadon Feo P‘Byﬂb" under court fee act R
07-10. 2025 7
: i ction No ransactio :
? el “40‘2"25 12:59:29 30} 70

TR28992151025R N

crushing of coal on the Bokaro ?aﬂwaj‘r staﬁ?n,
\;vhich is illegal, witﬂout the sanction of the
respondent no. 5, ‘withorut, having consent to 7 '.
operate and NOC from the Board, -and thls 1 S,
done with the help of railway officials, District
adminisu'ative and “Coal Mafia”.
C. For any other of .the relief or reliefs as this
Hon’ble Court may. deem. fit and proper in
the light of the facts of this caée. i
2. That, the following are the GROUNDS for
approaching thxs Hon’ble Court :-
A; That, the petitioner with the application has
approached on behalf of the residents of -
\

. Banagora (West) of Chas-Block of Bokaro, as,

the residents are facing enormous pollution

due to coal dust coming from the Crushers &

4

s
~ X \. s .
g -




23

tion No Transaction Date Authentication Fee Payable under court fee act R
Transactlol n
fisquest Bate [ 6-40-2025 12:50:20 , 30.70 -

SR
07-10-2025 10:07:52 TR2899215102

A

the Loading points of the Bokaro railway
station.

In this regards, the petitioner has
filed representations before the Deputy
Commissioner. Bokaro, Superintendent of" .-
Police, ‘Bokaro, D.R.M., Aadra Division,‘. &.
Others officers of the State of Jharkhand and
requested them for help. But, stll ..the dpsf
.fmm illegal crushing of coal from Bokaro
Railway Station is coming every and evéryday, "
the black this cloud remains in 'tll.e,
atmosphere, which is causing numerous hings
diseases. The dust also emitted is causing
damage to the cfops, mosque, mazar, dargah,

school etc. of the area, called sitwandih,
¥



Q Cf Authentication Fee Payable under court oo act Rel
T

~tion Date

Transaction No 30.70

07-10-2025 10:07:52

0

3 2:59:29
TR28992151025R 15)0-2025 1

Dumro, Azadnagar, Bansdora, Ritudih,
k3
Haisabatu, etc.

Photocopies of the
representations are béing
annexed herewith and marked

~ as Annexure-1 Series to this

\

Application.

That, the petitioner states that, air pollution
infringes on fundamental rights such as right
to life and health. Even, the Article 21 of thel
Constitution gllarantees the rights to lifé,
which the Honble Supreme Court has.
interpreted to include 2 right to ciean air. The -
Hon’ble Courts have repeatedly held the

respondents accountable for failing to curb

pollution, thus, opening the railways goods

shade Bokaro in the area dominateq by 60000

to 70000 is totally illegal.

&
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ctio Authentication Fee P.y.bk under 1 1
Request Date Transa nNo Transuction Date
07-10-2026 10:07:52 TR28992 181025R .157 |M°25 12:50:29

~,

j{ That, the petitioner is an elecj:eci Mukmya of
Bansgora (West) and as such, she has ndpe?soﬁél
indirect & direct grievances rather, sI‘xe h.as" A,

approached this Hon’ble Court to save the life of the
Ciﬁzéns of the area, who are suffering day by day
due to acute pollution. And this activities has been
started recently, rather. the houses of the viJlageré
‘are in the area for lost several decades, and helhas
‘no personal interest,. either directly or, indirectly,
save and & except public interest and as such 'ijc is
entitled to seeic protections of the rights guaranteed

under PART III of the constitution of India. For his

credential enclosing Aadhar Card.

The petitioner resides within the

Jurisdiction of the Hon’ble High Court.

The cause of action has arisen within
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Authentication Fee Payable under court fee actR

Transaction Dato

Request D
= ate Transaction No
-10-2028 10:07:82 TR28992151025R

30.70
‘

_g.;o-zozs 12:59:29

\

the territorial jurisdiction of this Honble High

Court of Jharkhand.

Photocopies of the Aadhar

4

Card, Eestificate-of-her-election

.to._the__.post-—ef——Muﬁfryaand.

news published about her

social work are being annexed

herewith and rﬁarked .as

Annexure-2

Application.

to this

4. That, the petitioner states.that, it has failed in i’és' -

fiduciary duty under the public Trust doctrine,

which has been uphold, in various judgments where

——

govwéwﬂ&o enforce pollution regulations effectively.

————t
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r———— Transaction Data __| Authentication Fee Payable under court fee act R
Request Date .. .80:
07-10-2028 10:07:82 TR28902151025R B-40-2026 12:80:20 30.70

5. That, the respondents are duty bound to enforce
s \
Article 48-A and Article 47 of Directive Principles of

state policy in the case. -
6. That, the pcﬁﬁpner has failed -in its duty as mﬁzen
to enforce Article 51A (g) thaf is why as a last resort,

. she has approached this Hon’ble Court.

7. That, as pr the Article "253 of the Consﬁtuﬁon state
poﬂuﬁon control board is existing, but its

| functioning is monist.

8. That it is further stated and submitted that
although the State always takes the plea that in a
;:ase of State of Uttranchal Vs. | BaIw;nt Singh .
Chaupal, several filtration measures for weeding out

- frivolous Public Interest Litigation but

simultaneously the Hon’ble Supreme Court has

been pleased to observe in a stricted possible words |

a
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Transaction No Transaction Date

30.70
TR28992151025R 1$()Q:2025 12:59:29 . :

about the duties and responsibilities casts upon-the

State Authorities in para 36 of the judgment

Teported in 2010 Vol. (3) SCC Page 402 i_t is

: .~

observed ag follows:

“Public In;terest Litigation is not in the
nature of adversarial litigation but is a
challenge and opportunity to Govemmer;.t
and its officers tp make basic huzznan
rights meaningful to the deprived and

vulnerable section of community and to

assure them social and economic justice -

which is the signature tune of the

Constitution. Government and its officers

must welcome public interest litigation
because it would provide them aqn

occasion to examine whether the poor and

[
/,

fee act R
Authentication Fee Payable under cout ﬂ

-~
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Dats Transaction No Transaction Date Authentication Fee Payable under wurE;E%
Request Da -
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the downtrodden. are getting their social
and ecoromical entitlements or whether
they are continuing to remain victims of
deception and exploitation at the hands of N
strong and powerful sections .-. of -
community, and whether social and
economic justice has become a meaningful
.reality for them, or it has remairied mere}y
a teasing illusion and a promise Of_'/.
unreality, so that in case complaint in
public interest litigation is JSound to be ﬁe,J
they can in discharge .of their
constitutional obligation, root out
exploitation and injustice, and ensure o
weaker sections their rights and

entitlement.
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SN .. Re tion Date
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9.  That the petitioner is left with no option but to

approach before this Hon’ble Court in the foI'I!'L~°f

this Public Interest Litigation. -

10. 'That, the petitioner has no other alternative and

efficacious remedy than to move before this Hon’ble ‘

Court for the relief prayed for.

\ !

% That, the petitioner .has not moved before this

~ Hon’ble High Court of Jharkhand at Ranchi.

12. That, this petition is being filed bonafide and in the

interest of justice.

It is, .thereforg,' humbly

~

prayed that, YOUR LORDSHIP

may graciously be pleased to

admit this writ petition & issue

rule NISI -calling upon thé

respondents to show cause

( Z-

o
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11p310-2025 12:59:29

30.70

them as to why the épplicaﬁpn

be not allowed and after..

hearing the parties further

.-

pleased to grant the following.

relief(s) :-

respondents no.

For the directions upon the

5 to stop

pollution, as it is causding

unbearable situation in -the

residential area, where Masjid,

Kabristan, Dargah, Karbala

etc.

For the direction upon ‘the '

respondents to stop crushing

of coal on the Bokaro railway

station, which

is

illegal,
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without the sanction of the

respondent no. S5, without,
having consent to operate and
NOC from the Board, and this.
is done with the hélp of raﬂ%ray‘
officials, District administrative
and “Coal Mafia”.

C. For any other of the relief
or reliefs as this Hon’ble .~
Court may deem fit and
proper in the light of the
facts of this case.

A AND

o ) For this the .petitioner sliall ever pray.

8 o )
!
Nydeshuan - rad 9

1\1/4{
0?6"/”/47 '

Br- . NPT TS
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AFFIDAVIT

I, Shagufta Perween, aged about 30 years, C/o-Raﬁ;lak '

Marafari, Sibandih, District-Bokaro, Jharkhand, do

' Afroz Ansari, R/o-Shvandih, P.O.-Shvandih, P.S.-

hereby solemnly affirm and state as follows: -

1.

" N

That 1 am the petitioner in this case and am well
acquainted with the facts and circumstances of

this case.

That, 1 have gone through the contents of this

' application and its affidavit and have been fully

understood the same.

~,

That the statements made in paragraphs

2 sk 4 & A
.

are true to

my. knowiedge and those made in paragraphs

R5,3, are true to my
— .

-

N a

information and derived from relevant records of

.
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. Fe
Transaction No Transaction Date Authentication =
TR289882151025R J 1610-2025 12:59:29

Request Date

e Payable under court fee act RJ
07-10-2025 10:07:52

: i e
this case and the statement made in rest of th

paragraphs are my humble submissions ‘beere‘

this Hon’ble Court.

g

- That the Annexures .are the true / photo 0015165 of
their respective oﬂgi;nal.
Veriﬁed, signed. and sworn this affidavit ‘at
the premises of Hon’bltla High Court of Jharkhand

at Ranchi on this the .&&. -8, day of MM2024

S Aaju,t._,la Feyui)een
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IN THE HIGH COURT OF JHARKHAND AT RANCHI

W.P. (PIL) No. 150 of 2025 P.S-
Shagufta Perween, Cfo Raunak Afroz Ansari, R/ Shvandih, P 0.-shvandih,
Marafari, Sibandih, District-Bokaro, Jharkhand

..... Petitioner
) R Versus
- 1. The State of Jharkhand g
2. The Sub-Divisional Officer, Bokaro
3. The District Mining Officer, Bokaro )
. 4. The Divislonal Railway Manager, Adra, Kolkata, West Bengal -
5 The Senior Dtvls!onal Managr, Rallways, Adra Railway, Kolkata, West Bengal C -
- 6. The Chalrman, Jharkhand State Pollution Control Board, Dhurwa, Ranchl
..... Respondents.
CORAM i : 2
HON'BLE THE CHIEF JUSTICE

. ) fH

N&BLE MR 'JUSTICE'RAJESH SHANKAR

J - e . - . - -—...

For.the'PétmonEr i Mr, Rajeey- Kumar, Advocate <Y ¥y
Fér 003 Mf; Abhijeet’Kr. Singh, CG.C. 7% 2
/ For the State: . Mr Ashutosh Anand AAG-III . ¥

For ihe ISPCB:

03/12, 05.202,5

Control Board, Ranchi whnchshau.be cons:dered by the said Board. _ o

" 2. Pending interlocutory app[icaﬁon, If any, also sta_n—ds disposed of.

sd/-
(M S. Ramachandra Rao, C J)

: i sd/-
o e e . (RAJESH SHANKAR, 3)’ )

_.,.__-.—-o.\-..( : ot e :’-. : .. P .‘
M P .."Q”_.
p s T, 2 TN
\

“'“’“’“““'”“W&&mmym
NEERAI KUMAR SINGH xumag sinan

Date: 2025.30.15 15:15:49 405 30"
Copylng Officer

underRuie 252 (£} of LHL. Ritys
Aulrorised US 76 of Evidenca A2, 8373

!gﬂaﬂy signed by POOJA

POOJA KUMARI kwwm

)

Date: ZOISJO.IS 15:13:09 +05'30"
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. AMVEXVRE A-T

Dated:-15.07.2025 ',

To,
The Chairman,
The Jharkhand State Pollution Comntrol
Board, Dhurwa, Ranchi.

Subject:-For stopping crushing of Coal &
Pollution Leading to unbearable pain to .
the residents of the area.

Sir,

I have approached the Hon’ble High Court
for stopping the crushing of Coal of dumping of the

same on the Bokaro Railway Station in the form of

W.P.(PIL) No. 150/25. The Hon’ble Court has been . -

.pleased direct the petitoner to approach the

Pollution Control Board. Although I have given

several representations on 08.12.22, 21.09.22 &

on several occasions, even then no action has been




L

taken.

Now, T am Submitting fresh répresentation

‘along with the photographs, representation earlier
given to you, so that you take appropriate actions..
Hope you will do the need full at your

end. 2

With Thanks!

- Yours Sincerely,

Sl%ul ;{’n R-_}m}een
Sagufta Parween _ "

Enciosures :-

‘(i) Order of the Hon’ble High Court dated
12.06.25 W.P.{PIL) No. 15G/25

(ii) Representations.

| -
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN BENCH, KOLKATA
0.A. No. of 2025

IN THE MATTER OF:
Shagufta Perween ...Applicant
VERSUS
The State of Jharkhand & Ors. ...Respondents
VAKALATNAMA

KNOW ALL to whom these present shall come S@Mé\éz——’ the

above named Applicant, do hereby appoint

(herein after called the advocate) to be

my/our Advocate in the above noted case authorize him:-

1.

To act, appear and plead in the above-noted case in this Court or in
any other Court in which the same may be tried or heard and also in
the appellate Court including High Court subject to payment of fees
separately for each Court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections
or petitions for executions review revision, withdrawal,
compromise or other petitions or affidavits or other documents as
may be deemed necessary or proper for the prosecution of the said
case in all its stages subject to payment of fees for each stage.

To file and take back documents, to admit and/or deny the
documents of opposite party.

To withdraw or compromise the said case or submit to arbitration
any differences or disputes that may arise touching or in any
manner relating to the said case.

To take execution proceedings. o PR A AN




(& |

6. To deposit, draw and receive monthly cheques, cash and grant i
receipts thereof and to do all other acts and things which may be

necessary to be done for the progress and in the course of the
prosecution of the said case.

7. To appoint and instruct any other Legal Practitioner authorizing
him to exercise the power and authority hereby conferred upon the

Advocate whenever he may think fit to do so and to sign the power
of attorney on our behalf.

8. And I/We the undersigned do hereby agree to rectify and confirm
all acts done by the Advocate or his substitute in the matter as
my/our own acts, as if done by me/us to all intents and proposes.

9. And I/We undertake that 1I/We or my/our duly authorized agent
would appear in Court on all hearings and will inform the Advocate
for appearance when the case is called.

10. And I/We the undersigned do hereby agree not to hold the advocate
or his substitute responsible for the result of the said case.

11. The adjournment costs whenever ordered by the Court shall be of
the Advocate which he shall receive and retain for himself.

12. And I/We the undersigned to hereby agree that in the event of the
- whole or part of the fee agreed by me/us to be paid to the advocate
remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee
settled is only for the above case and above Court. I//we hereby
agree that once fee is paid, I/We will not be entitled for the refund
of the same in any case whatsoever and if the case prolongs for
more than 3 years the original fee shall be paid again by me/us.

TN WITNESS WHEREOQOF 1/We do hereunto set my/our hand to
these presents the contents of which have been understood by .

me/us on this _ty dayof /D , 2025. Acceptcd su‘bject to , ,
the terms of the fees. A

\ { A~ R ¢
334 ) ~ i
LR G
Y .’ k
) \, /'

:

/

‘ \
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